The Uttar Pradesh Road Transport Schemes (Validation) Act, 1990

Act 21 of 1990

Keyword(s):
Transport, Scheme, Managing Director, Illegal

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




No. 1885(2) /XVII-V—1-1(KA)24-1990
Dated Lucknow, July 25, 1990

In pursuance of the provisions of clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication
of the following English translation of the Uttar Pradesh Sarak
Parivahan Yojana (Vidhimanyakaran) Adhiniyam, 1990 (Uttar Pradesh
Adhiniyam Sankhya 21 of 1990) as passed by the Uttar Pradesh Legis-
lature and assented to by the President on July 23, 1990,

THE UTTAR PRADESH ROAD TRAN%E%RT SCHEMES (VALIDATION)
' ACT,

[U. P. Acr No. 21 oF 1990]
(4s passed by the U. P. Legislature)
P TR e AN
' ACT ;
1o validate preparation and publication of eertain roud transport s homes,

118 HEREBY enacted inthe Forty-first Year of the Republic of Indjaas
follows i

Short tle and 1. (1) This Act may be called t he Uttar Pradesh Road Transport Sche-
commencement mes (Validation) Act, 1990.

(2) 1t shall be deemed to have comeinto force on May 26, 1990,

validation  of 2. Whereany scheme had been prepared or pu Blished under section 68-C
preparation  and of the Motor Vehicles Act, 1939 by the General Manager or the Managing
publication of  Director of the State Transport Undertaking beforethe repcal of the said
cerfain schem®s A ot, t he scheme shall be deemed to have becn prepared or published by the

: State Transport Undertaking and such scheme shall not be deemed to be
illegalor Void or ever to have become illegalor void merely on the ground
that t he same had been prerared orpublished by the General Manager or the
Managing Director of such undertaking.

Repeal 3. The Uttar Pradesh Road Transport Schemes(Validation) Ordinance, U.P 3
1990, is hereby repealed. B Sritinad
; no. 13 o
' ; s S 1990.
" A e By order,
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